-

¥ 042 9//77

82?
i
1

9 29,3.95)

REREN TR R

s AR S Wi i e

e

R Rt Vo

S S A P T R AR R SR
TN

SRS

Agjourned to 29.3.1995 finally
at request. "" p
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for the petitioner seeks leave of the
Court to withdraw the petition and
also prays for granting some time to
show cause. Permission sought for is
granted and automdtically the stay

of the Yepartmental Bnquiry sténds
vacated. The petition is disposed of
as withdrawn. The petitioner, however,
shall file his show cause within three
weeks from thel dete of this order ‘s
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